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Revised Rates of Computing Pension

1786. SHRI R. K. MHALGI: Will
the Minister of FINANCE be pleased
to state::

(a) is it a fact that due to the
revised rates of computing pension,

as notified in OM. No, F-19(4)-EV/
79 dated 25th May, 1979 of Govern-

ment, Ministry of Finance (Depart-

NOVEMBER 28, 1980
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ment of Expenditure), some of the
Government pensioners are suffering
a loss of some pension amount every
month;

(b) is it also a fact that the Gov-
ernment have received some repre-
sentations in February to June 1980
from such pensioners and their asso-
ciations in this respect; and

(¢) what action Government have
taken or propose to take to meet the
demands made by them?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWA] SINGH SISODIA): (a)
As a result of the decision to merge
dearness allowance, at the average
index level of 272, with pay for pur-
poses of retirement benefits with
effect from 30-9-1977, pension of all
those who retired with that benefit
would increase. However, if pension
and ‘“reliecf on pension” are taken
together, some pensioners would lose.
On the other hand, all such pension-
ers are entitled to a larger lump-sum
amount in the form of Death-cum-
Retirement Gratuity and commuted
valuc of pension. For this reason, an
option has baen provided to pension-
ers so that a person losing under the
new orders could opt to remain un-
der the old orders.

(b) Yes, Sir.

(c) There is already a provision
for an option so that a pensioner may
opt for such benefits as may be more
advantageous to him.

Appellate Tribunals for Customs and
Excise Cases.

1787. SHRI R. L. BHATIA: will
the Minister of FINANCE be pleased
to state:

(a) Whether Government have by
now taken a decision to set up Ap-
pellate Tribunals for Customs and
Excise Tax cases;





